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RAJYA SABHA

Thursday, the 20th November, 1980/
20th Kartika 1902 (Saka)

The House met at eleven of the
clock, Mr. Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN: Question Nos. 41
and 46 are on the same subject, There-
fore we can club them together,

Contract to TU.S,A. software for

Radar project

*41, SHRI ARVIND GANESH
KULKARNTI§:

SHRI S. "N. DHABE:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is g fact that the
Electronics Radar Development
Establishment, Bangalore, placed a
contract on M/s. C.C.C.C, U.S.A, for
Software for a radar project;

(b) if so, what ig the value of the
ontract and its present position;

(c) whether the Department of Elec-
.ronics were consulted in this regard;
nd

(d) whether Tata Institute of
Fundamental Research, whg are
internationally known for data proces-
sing Software were consulted?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Electro-
nics Radar & Development Establish-
ment (LRDE), Bangalore had signed
a contract with M/s. 4C (USA) for
the development of a Radar Data
Processor (RDP), including Software
which forms a part of it,

(b) The contract was for Rs. 46.64
lakhg but it was cancelled as the firm
was unable to give a bank guarantee.
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(¢) The necessity of taking assist-
ance from a foreign firm was establi-
shed by a Technical Committee of
which the Deptt. of Electronics and
Bharat Electronics Ltd were members.

(d) No, Sir.

Transmitter for radar project

*46., SHRI S. W. DHABE:

SHRI ARVIND GANESH
KULKARNI{:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Electronics Radar De-
velopment Establishment, Bangalore
placed a contract for development of
a transmitter for a radar project with
a firm in U.S.A,;

(b) it so, whether the Department of
Electronics were consulted in this re-
gard;

(c) whether the Bharat Electronics
Limited expressed theu- inability to do
the job; and

(d) what is the an;xount of the con-
tract and its present status?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V., PATIL): (a) Electro-
nics' & Radar Development Establish-
ment (LRDE), Bangalore have placed
a contract on a U.S. firm for develop-
ment of a power amplifier of a trans-
mitter for a radar.

(b) and (c) Yes, Sir,

. (d) The contract is for Rs. 70 lakhs
and it is progressing ag per schedule.

SHRI ARVIND GANESH KUL-
KARNI: Sir, about this contract—
under question No. 41—which was
placed with the firm, may I know from
the hon, Minister whether there is a
rule that for contract exceeding Rs. 5
lakhs permission has to be obtained
from the Department of Electronics

TThe question was actually on the floor of the House by Shri Arvind

Ganesh Kulkarni. o -
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and, if so, whether any permission
was obtained while thig contract was
placed? I know that this was done
during ihe Janala Government‘s time
and they have got very little interest
in developing indigenous technology.
So, I would like to know whether the
Government will now make it clear
that the Government’s entire interest
is in developing indigenous technology
ang whether such a practice of placing
orders with the US firm by breaking
the rules will be forthwith suspended
ag it inhibits the growth of indigenous
technology. And in this connection,
may I also know whether the Director
of Electronies Radar and Development
Establishment has any special interest
in placing this contract?

SHRI SHIVRAJ V., PATIL; Sir,
Bharat Electronics Limited were the
members of the Technical Committee
and they were consulted before this
contract was placed. And the contract
was given to a foreign firm in order
to get modern technology, Attempts
are being made to develop indigenous
technology. But whenever ij is not
possible to develop modern technology
within the available time or within a
short time, contracts are given to
foreign firms to get the modern tech-
nology. We are certainly trying to be
self-reliant and trying to develop the
technology here. But wherever it js
necessary, we do take assistance from
foreign firms and with the help of the
technology we get from outside, we
develop indigenous technology on that
basis

SHRI ARVIND GANESH KUL-

KARNI: T am sorry my good friend
is giving his reply in half.hearted
confidence. My basic emphasis was

on development of indigenous techno-
logy. Leave aside which Government
placed the order or allowed this firm
to supply this material. You have not
made it clear whether the Department
of Electronies itself was consulted
because it is being entrusted to deve-
lop this technology. Has the Director of
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the Electronics Radar Development
Establishmenty made any attempt o
develop this technology upto the re-
quijred standard? That was the thrust
of my question, namely, development
of indigenous technology. I want an
affirmation that for developing this
sensitive technology our technjcians

will be given the first preference
rather than imporling it. My second
question ijs this. I am not asking

many questions. . ,

MR. CHAIRMAN: You are entitled
to two questions on the first one and
one question.. ,

SHRI ARVIND GANESH KUL-
KARNI: I do not wang it. [ do not
want to waste the time of the House
Question No. 46 is also on the deve-
lopment of indigenous lechnology, I
have alleged there thal the Depart-
ment of Electronics was not consulted.

I do not want to give anybody's
name. But the Director was very
much interested in this. You will be

surprised to know that a technician
is being posted in America and he has
been wasting his time ihere for the
last six months, Is this the way that
the Department of Electronics should
function? I want a complete asser-
tion by the Government that this
Government at least will develop the

technology indigenously and our
scientists are qujte competent to do
that. e

SHRI SHIVRAJ V. PATIL: The
Director was consulted in this matter
He was one of the members of the
Technical Committee and only after
getting his opinion the contract was
placed.

The second question is about deve-
lopment of indigenous technology
The contract which we have entered
jinto with the USA firm is one-time
contract. We are getting the techno-
logy from the USA firm and on the
basis of that technology we are try-
ing to develop our owr technology
also. Wherever there is a modern
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technology available outside, we ate
trying to make use of that also. On
the question whether we could have
developed that technology or mot, I
would not say that we would not
have been able to develop jt. The
time factor has also to be taken inlo
consideration. The question ig whe-
ther we could do it in a given fime,
If we are not able to do it in a given
time, then we get the technology from
outside and with the help of that
technology we develop our own.

The bon. Member has saig@ that a
scientist is wasting his time in the
foreign country. He is not wasting
his time. He is participating in the
development of the power amplifier
there. After participating in the
development of power amplifier there,
he wiil come back fully equipped with
the knowledge and knowhow which
will be utilised by us for the deve-
lopment of indigenous technology in
this country. We gre developing indi-
genous technology and we do not want
to rely on others. We are trying to
do all these things within the lime
which would be belpful to us.

DR. BHAI MAHAVIR: The hon.
Minister said in his reply to the first
question that the Tata Institute of
Fundamental Research was no{ con-
sulted while placing this contract. I
hape he is aware that Prof. R. Nara-
simhan of that Institute has been
awarded the Hari Om Trust Award
by the Prime Minister recently for
his research in applied sciences and
he is an acknowledged world autho-
rity on software. May I know if it
was a proper decigion to place ihis
order before making use of whatever
expertise wag available in India? Sir,
as T see it, both these questions relate
to the import of itemg which are
nositively available within the coun-
try. For example, in the case of this
software, I would like to ask him
whether the Department of Wleetro-
hicg hag not claimed in one jts annual
reports récently that thev are m 2
position to export computer data soft-
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ware. And, Sir, simmlarly, with re-
gard to the secand question also,
transmitters are being made in india
by the BEL and they exported Rs.
80 crores’ worth of radar as per their
annuai report for 1979-80. Sir, we
are exporting these things ang stilll
we are placing contracts outside 1ur
the import of similar things, Ouy of
the guestjon as to where the contracts
are placed, you see, three significant
points emerge: One is that we don't
need these imports. Secondly, the
contracts are not placed properly
with proper sanction, Thirdly, they
have been done in a manner which is
sugpicious.  So, 1 would like to ask
him pointedly whether the honourable
Minister will confirm  or deny the
facty that this contract which was
placed with M/s CCCC of the USA
js practically closed and the money
has been paid. but we have not got
anvthing in returd for the ‘mnney
paid, and now this particular establish-
ment is looking for some other
party to place a similar contracl. 1
would like to ask him if he is aware
of this and, if he is not aware of these
facts, whether he would look into
these facts and enlighten us. My
friend mentioned that it was done in
the previous Government’s time.
Maybe it is so. Ryt we are not now
concerned with the question as to
which political party was heading the
Governmeni at  that time. It is &
matter concerning our defence and it
is essential that our expertise is put
to use rather than that we should g0
out and get things in a very suspicjous
and fishy manner gijr, 1 would like
him to enlighten us On these points.

SHRI RAMANAND YADAV: Sir,
thig side also.

SHRI1 SHIVRAJ V. PATIL: Sir in
one question so manv questions are
asked and 1T shall attempt to answer
all the questijons that have been put.

The first auestion relates to the
consultation with the Tata Tnstitute of
Fundamental Research Sir. the Tata

SR .
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Institute of Fundamental Research is
having some know-how relating to
data processing. But that know-how
is not sufficient, The Tata Institute
of Fundamental Research has not
been able to develop the know-how
which will be able to process the data
relating to objects which ar moving
at a great speed, objects which take
sharp turns, objects which cross =ach
other. The know-how with the Tata
Institute of Fundamental Research js
not sufficient for gur purpose and that
is why we are trying to get this
know-how from outside by contract-
ing with a foreign firm.

DR, BHAI MAHAVIR: 1Is Prof.
Narasimhan not an authority on that?

SHRI SHIVRAJ V. PATIL: I am
not saying that; I am not saying that.
What I am saying is whatever was
available with the Tata Institute of
Fundamental Research at that time
was pot sufficient. I am not saying
that a particular scientisy will not be
able to develop that kind of techno-
logy in the future. But what I am
saying is that it was not available at
that time.. .

DR. BHAI MAHAVIR: What about
the present?

SHRI SHIVRAJ V. PATIL: .. .and
it was necessary for us to get it from
outside and that was why we did
it

DR. BHAI MAHAVIR: Are you
sure that they do not have jt at pre-
sent?

SHRI SHIVRAJ V. PATIL: What
I am saying is that it wag not avail-
able at that time and so, we did it.
But our attempt is to take the assis-
tance from the Tata Institute of Fun-
damental Research also for the indi-
genous development, We are not
shutting them out. We are trying to
take their assistance also and also
the assistance of all the scientific
knowledge that is available in our
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country for the development of indj-
genous capability, Now that would
be our direction; that woulq be cur
policy, But in this case, we took the
know-how from outside. We tried to
take the know-how from outside,

The second question is about the
composition of the coniract, We en-
tered into the contract with that firm.
But they did not give us the reverse
guarantee for the money we were
going to pay them, and that js why
this contract could not be gone into.
We are trying to get this know-
how from other firms. This cortiract
has fallen through. We are not now
doing anything wijth that firm

DR, BHAI MAHAVIR: But the
money is paid all the same. (Inter-
ruptions). I would like you to con-
tradict it.

(Interruptions)

SHRI ARVIND GANESH KUL-
KARNI: The money is not paid as
yet.

(Interruptions)

SHRI SHIVRAJ V, PATIL: I am
saying that ths contract was not en-
tered into, because they were not in
a position to, or they did not, give
us the reverse guarantee for the
money We were going to pay them,

SHRI PILOO MODY: That we
heard.
SHRI SHIVRAJ V. PATIL: Re-

serve guarantee they had to give for
the money we were paying. But
they were not giving us the reverse
guarantee. We have not entered into
the contract with them. The con-
ract fell through. That is why I am

saying that (Interruptions).
MR, CHAIRMAN: Please sit
down.

SHRI RAMANAND YADAV: Sir
(Interruptions) TUnless you
entered into
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MR. CHAIRMAN: Mr. Yadav,
when the hon. Minister is answering
the question, please do not 1inter-
vene, I will tell you: )

'EY Hrr Y FFAET W FL TEqA

TG TEATH F THAT 37 A

AT T Y | B0
ar 9g f& 99 d&71 9@ AW W
FF g WY @ Ao gramE
g JrAw |

o7 T(A(AT WEF .

I protest against this remark by
the Chair (Interruptions).

awrgfs St, T A9 TEE &0
Tigdxr FAT A@T  §  WAw
qreqw @ ag OE 9T H=HT AGN
¥ | g sft, Ty s ga Aifso. L.
(Interruptions) | qrqq II7 g¥ ¥4~
Hfdaa foms fFar g #i ag o1
W amag e fagun wwER
FAAT ATgd & qAT ST, g AT
fecddedy T T @ W AFR
&1 AfyFTIT § AT ET. L

.. (Internuptions)

s wwmafa

I am telling you. (Inte'rruptzons)

Y wodr a9 fag @ w@r g )
FIFT T aFd FAT ar FAfFT |

(Interruptions)

%t TR a2 : 4 gHIT TiEE
g 3w wAET & WIERE AR
g @y agy g fe well St s@ m
1 afeewrs FT

o @27 fag weert : sftwe,

mtmwm'@ @ e, FIAT
O - 1 o M

-~ oy

oft @wrafa ;w9 § 9T gEY WY
gEYFT AR g ? . ..
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‘qEE gEA A T AR

T g A W ame’

S aF WEHT ST eran
9w T Qi g four wgar § )

SHRI SHIVRAJ V. PATIL: What
I was saying is that this reverge
guarantee was not given by the firm.
The contract fell through. That is
what I was saying. (Interrupiions).
There was no contract at all.

SHRI PILOO MODY: ‘The con--
tract fell through'—what does it
mean? How much money have you
paid?

SHRI SHIVRAJ V. PATIL: Well,
there was ngo contract entered into,
because they did not give us the
reverse guarantee. There was no
question of our making the payment
to that firm. We have not paid any-
body. (Interruptions). When 1 say
that the reverse guarantee was not
given and the contract fell through,
did it not mean that?

SHRI PILOO MODY: 1t does not
mean that. Now we are satisfied,

SHRI SHIVRAJ V. PATIL: So,
Sir, I think, I have answered ail the
points.

DR. BHAI MAHAVIR: No, Sir.
He has not answered the point as to
whether the Department of Eleciro-
nics has claimed that they are in a
position to export software and
whether the B E.L. exported. Rs, 80
croreg worth of radar equipment and
at the same time we are placing
contractg for imports from outside. If
50, why?

SHRI SHIVRAJ V. PATIL; Sir, this
is a different question. But I am
answering that. Sir, we have some
technology, some know-how for the
data processing. But this is a oarti-
cular kind of technology, a particular
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hind of knowhow. Thijs ig a very
sophisticateq technology. We may
have a technology and we may
aevclop upon jt. We may have the
most modern technology a!so with
us. This is a technology which is
used for processing the data when
the aircraft{ move with a great speed,
take turns and when different ob-
jects cross each other. Now, for this
purpose, the automatic data proces-
¢ing system has to be developed. The
riuestion is whether that kind of
data processing knowhow js availa-
ble with us or not, and if that kind
of knowhow is not available with us,
whether we would be interested in
developing that kind of knowhow
even with the help of foreign firms
and foreign collaboration also. In
this case that is what actually we
have tried to do. We have tried to
get he knowhow from outside on
one term contract basis and develop
it here only. What was exported
was something different and  what
was tried to develop was something

different,

SHRI NARASINGHA PRASAD
NANDA: Sir, the hon. Minister said
that the contract fell through bhe-
cause there was no reverse guaran-
tee. In fact, the answer supplied by
the nhon. Prime Minister was that
there is no contract. If there is no
contract, then what kind of technical
knowhow were you getting by put-
ting one of your officers for training
in the United States of America for
the last six months? That is num-
ber one. Secondly, from the kind of
answer given by the hon, Minister
vould it be correct to say that we
have not developed that techinical
knowhow for development of power
amplifiers and transmitters for the
radar projects? These are the two
specific questions that he should ans-

wer,

SHRI SHIVRAJ V. PATIL: Sir,
this gijfficulty hag arisen because the
hor Membher has come a little late.
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We are answering the two questiong
together,

SHRI NARASINGHA PRASAD
NANDA: I come to the House be-
fore the hon. Minister came here.

MR. CHAIRMAN: We don't keep a
time-keeper here.

SHRI SHIVRAJ V. PATIL: Su, in
the first question, wha; is involved
is the soitware, and in the second
question, what is inwolved 1s the
power amplifier. Our scienticts in
the foreign countries are participating
in the development of the power
amplifier. And that contract is being
performed. The first contract has
fell through and that is why we are
not in a position to perform the first
contract. Ag far as the second con-
tract is concerned, we are getting
assistance, the development is going
on there and our scientists are parti-
cipating in that development. And
by doing that, they will be able to
get the technology necessary for us.

SHRI NARSINGH NARAIN
PANDE: Sir, the hon. Minister while
giving the reply stateq that the con-
tract hag been cancelled. I wanted
to know whether it is a fact that at
the time the contract was entercd
into, all these implications which the
Minister has clarified just now were
taken into consideration or not.

SHRI SHIVRAJ V. PATIL: Wkl
Sir, the contract is not entered into.
It was in the process of negotiation.
And becauge they did not give the
reverse guarantee, we have not en-
tered into a contract. And we are
getting the knowhow from a diffe.
rent firm.

SHRI NARSINGH NARAIN
PANDEY: Sir, my question is very
simple. My question is whether at the
time of entering into the contract—
this contract was completed or not.
It is not my question whether at that
time that Government which has en-
tered into the contract has taken all
these precautions which the hon.
Minister has just now said or not. This
is my question.

at
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SHRI SHIVRAJ V. PATIL:
there are two aspects to this question.
One is technical and the second is
legal. As far ag the technical aspect
is concerned, the firm was quite cap-
able of giving us the necessary know-
how. We contracted with the firm
and we tried to get the know-how
from that firm. The legal aspect of
it is that certain formalities are to be
fulfilled before a contract is made.
Here, the reverse guarantee was to be
given by the firm. They did not give
the reverse guarantee and so the
contract could not be completed. The
contract could not be entered into
and this hag fallen through.

qY CHTATE  giEd gamafta
FieFe I F SATE  fEAr wAr W
e _ (Interruptions) gmfiywT *7T
2 g7 g fwar AT 9r o zfagw
et & f& s # fggeam W
fqufs a1e 2 HWIX 9sm ¥ fEEr
AT #2414 gg AT g A
=t gug HWdET ¥ o§tA AWW
JWE FA F A1 gWMY wAEE g
TR YA a7g F fTav | T@H A
19 g% qg WA g § f§ Fwar
qrdt gare fedd &1t oo &
AT FT AT FTgAT €1

st fg WEgH IGAIR A FAIIA
2 g7 wrauy & . (Interruptions)

W UYAE AR ST gd
Afsw | Fg WWEAAT qF AT §
faafedt gegsis & fao, srer ot

> fam,
st qTafa © HTTHT qATA FAT 3

S IAMAT WET L F TR 0B
TETE, WA TR F 90 | qarafy
dY, s gEy qfaEr Stuq & A omm
IAFT A1 ARy TG WM I F qfAaww
YT A AR IS £ | qA TEA
WEAT F Ao |t K ag wg W

Sir,
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o7 {6 o Y ST9aT 91T & TS F AHqHT
* gm fedag a1 Y Ardw #¢ 3
Frtaw FY T A a7 IWAT OF Sq€A
IO E | H gIHR F qg IHAT AT
g f& @ yvx ¥ dfafes ag9 & fau
FaE a7 F fon gudEr § S AN
F1 a1 gare fean o safE a8 g
fo frear 3w @@t § #ROFT T
W AT F T OF AT gAY
it S T I G G L
FT form & ag W SmaAT =R
g fF o9 qwa N a@™ 7 0@
gEEaay ¥ fauw #@ar IqgEe 3s%
Fasz T ¥ 7 WAT TIEGA 2IT
TyaTez fear Al fo feaaer &, ..

Y G W@ omAw g e
ggT #1 gE@r § 7 -

W YAAE ATET . 38 41 o9
gr sy § Fifs my oeafaal F
ww W 2 AT wew s &
qY § ag AT ARAT g 5 Far A
7 owEa dgT Tanee fu 4, ww
waame & a1 fre fa aedl & EseAm
¥? gER Agi ¥ Asfeww ¥ I
Frpfea Ty off #r R0, TEEIEE
Frafaadt o 3 g, ar 39w qEE
FX 39 aq geT H fwa 7 Awl
FT ATHSLL foam s e 4% fer mam ?
¥ gy smaaramgar § 5 fea fea
w7 e e omn oar ?
quET F1 f90y &7 { @6 FA

1 F41 yara fear @y 7
(Interruptions)

ot fagaa Y. qrfes . gamfy
wEEd, U8 W1 I AT A1EE
gw =fgw &, oY s € a5 g
F fr qox & g fwer awdr §, 98 @A
Y Fiforw owT FY T | FF AW &
Z@T FT g A FIWw Y AfdT T A
gar FosE gan fF swdwr 7 S e
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% ag g owEen 33 ¥ fag &R
7AW gH aar J9r q1 ag w0 A
Fifwe gua #1 | wa 7@t I Al 23T
FAN A 9 AT gEeq ¥ &Y
3, @ dwitd @ wEw Fa
LA GG I L U
SR F1 gaTe §, gg AV €T
q¢, F1eFT 9T TG g AFA | ST
Y 7 Suwew gy & @@l ¥ W
FRAES A9 A FfEm 7@ §
o W & @ o At s,
W § @ av A O, g ¥ A9
| TfEw FE | T FF ar THY
SFETl & 9aT AuA Ft fAe wg
el & | R g §T
ot fF safer & #af foom §
gat AW i ad famm g 0 &
g@e W ¥ AT ¥F A ;fow TwT
gfd wgEd dw § A ¥ A
gl X o T A g faw @
f fad wax o UEW § 3 aRw
fFC gaFT €Y 3w § §9 I 9
WX W GWH fF Ur awm A A A
FMANT o) SgF  drE W gal
qE g & IEY o § FAT T®AQ FAr
T TFR ¥ gh feY ow dw ax A€t
T, g0 FAF oW ¥ WG WEW
wEggE g ar 9 I gH GEr g
Fifwr oY ) gEY WM ¥ g WA
T wifaw & ST gw qEr o«
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P He A T /59 ¥ ) ww
IR AT @S &7 garw (g
& gwmfa wErm adfer wS @
AT W agd qfEd g § Srars
§, W TF AT TH W AW
T, A AT E W ¥ o
aE AR Ea R e dmy Iw g
o oW TE e AT ouw A
S CRUN | B B
rfY, gL g He ¥ uF W Al
e R e ¥ dmd fiw
AT @R WX oSl A8
2 T 1 R o

Az g0 § SEE WA e
wfewer grar g safom 7wo7

P fR S g SRw & EEr
AT gFAT §, PA-AT T _HT
ot W@ @ g A
g aWH ey g A

”
d
.-"g
1
o —

$39344

i
- H S ow

s awmafy
freer gl

arfgd geeATHed

SHRI P. RAMAMURTI: The hon.
Minister had stated in his reply that
it is not a case that our technolo-
gists are not capable of sve.
loping this technology but it is a
question of time factor. This js the
specific thing he said. 1 want to know
when they had not consulted the Tata
Institute of Fundamental Research
where you have got 5 top technolo-
gist in this field and without enquiring
from him as to what will be the time
factor involved in developing this
technology by ouxselves, how could
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the Government come to the conclu-
sion that the time factor is very im-
portant and that e cannot develop
it within tnis time? I do not say whe-
ther this Government or the previous
Government did it but I want to know
how did the Government come to the
conclusion that it cannot be developed
within this time? Actually one year
has been wasted and we have not
even been able to enter into a contract.
Therefore, without consulting our
technologists with regard to the time
factor, how did the Government en-
ter into this contract?

SHRI SHIVRAJ V. PATIL: Sir, }
am trying to answer two questions at
a time, question No. 41 and 46. With
respect to question No. 41, the soft-
ware technology, we were not certain
whether we would be able to develop
it or not but we are not going to
take any pessimistic view. In the long
future we would be able to develop
this software technology also in our
country. Ag far as gquestion No, 46
js concerned, our scientists were notl
in a position to develop it within the
foreseeable f{uture. Sir, as far as
Question No. 46 is concerned, the time
factor is important. As far as Ques-
tion No. 41 is concerned, thig is in re-
gard to our capacity to develop in
the near future. These two things are
coming together. Perhaps, because of
this, some apprehension has arisen.
The second question was, how we have
taken a decision without consulting
the Tata Institute of Fundamental
Research.

SHR1 P. RAMAMURTI: 1 asked a
question about the time factor.

SHRI SHIVRAJ V. PATIL: I have
answered the question. The time fac-
tor relates to Question No. 46 and our
capacity to develop relates to Question
No. 41. I am answering two questions.
Because of this, the two things are
coming together. Ag far as Question
No. 41 is concerned, we are not in a
position to say whether we would be
able to develop that kind of technology
in the near future. May be, after ten
or fifteen or twenty years, after a long
time, in the future, we may be able
to develop that. Are we ready to wait
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till such time? As far as the power
amplifier is concerned, we could have
developed it, but we could not have
developed it in time. (Interruptions)
The question about time factor is in
relation to Question No. 46. The
question had been asked, why did we
not consult the Tata Institute of
Fundamental Research. OQur scientists
in the Tata Institute of Fundamental
Research go meet, do talk and do
consult. They know what is the
standard of development in regard to
a particular technology over there also.
So, having known that and having in-
formally talked with gthers, they had
come to the conclusion that in a matter
like this, it would not be possible to
wait for a long time, so that they took
the decision and they accepted the
assistance from outside.

SHRI P. RAMAMURTI: I must
congratulate the hon. Minister for his
capacity to evade the question.

MR. CHAIRMAN: The Jifficulty
has arisen because you had asked &
question which refers to two ques-
tions. The time factor in regard to
two questions has been adequately
answered by the hon. Minister.

*42, [The questioners (Shri Santosh
Kumar Sahu gnd Shri M. R. Krishna)
were gbsent, For answer vide cols...
32-33 infral,

Recommendations of the Indian
Science Congress Associatisn

*43 DR. LOKESH CHANDRA:

SHR! BISHAMBHAR NATH
PANDE:

Will the PRIME MINISTER be
pleased to state:

(a) whether Government have
considered the recommendations of
the Indian Science Congress Associa-
tion to utilise various alternative
energy <uurces, with particular
emphasis on hydrogen production
from water; and
+The question was actually asked on

the flooyr of the House by Dr, Lokesh
Chandra,




